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Public ImporlanCe 
(iii) Petty traders who have lost 

their wherewithal as well as 
industrial labour, skilled or 
unskilled, who have been 
badly affected; 

(iv) Cases for Deputy High Com-
missioners discretion; this 
wuuld also take care of bor-
derline cases. 

In view of the very large number of 
applicants, the procedure for the 
issue of the certificates has also been 
shortened. As far as possible, it is 
the Government's intention to reduce 
to the minimum the period of un-
certainty and hardship for the mi-
grants coming in and, for that pur-
pose, to draw up suitable plans and 
schemes for their re-settlement. To 
consider certain ·practical questions 
arising out of this and to explore pos-
sibilities of obtaining lands for the 
migrM1ts, a meeting of the Chief 
Ministers of Andhra Pradesh, Madhya 
Pradesh. Maharashtra. Orissa and 
West Bengal was called on February 
8. 1964. The State Governments con-
cerned have assured us that they 
would take immediate steps to make 
available nearly two lakh acres of 
land for the re-settlement Of mig-
rants families, both agriculturists 
and non-agriCUlturists. Members will 
appreciate that the various processes 
connected with the development of 
the land thus made available are 
bound to take time; however, efforts 
will be made to make the land ready 
for settlement as quickly as possible. 
Meanwhile, pressure would be maint-
ained On Pakistan Government to see 
reason and to follow internationally 
recognised canons of behaviour in 
respect of their duty towards the 
minorities. 

Shri Bar! Vishnu Kamath: Pressure 
too gentle. 

Some Bon. Members Tose-

8hri Hari Vishnu Kamath: You 
have ruled, Sir, that the han. Minis-
ter will himself move a motion, but 

Pakistan 
as far as understand the Rul~ 
there will be a procedural difficulty 
because you have appointed tomor-
row as the day for discussion of this 
matter and unless he gives notice of 
his m~tion today we will not ihave 
adequate time to move substitute 
motions. 

Mr. Speaker: He is moving it just 
now. 

Shri Nath Pai: We should get it. 

MOTION RE: COMMUNAL DISTUR-
BANCES IN EAST PAKISTAN 

The Minister Of Bome Affairs (Shri 
Nanda): Sir, I move: 

''That the situation arising out 
of the comf\lunal dist'llfbances in 
East Pakistan resulting in heavY 
loss of life and property to the 
members of minority community 
and their influx to India and 
consequential disturbances in 
West Bengal, be taken into con-
sideration." 

Shri Hem Barna (Gauhati): May I 
ask a question? 

Mr. Speaker: Those questions are 
allowed only when no discussion is 
allowed. Because we are having the 
discussion, no questions can be allow-
ed. 

Shrl Kapur Singh (Ludhiana): We 
do not want to have any discussion. 
We want to ask a few clarificatory 
questions. He has stated certain facts 
and we want to understand them. 

Mr. Speaker: Under rule 197(2) 
there shall be no debate on such state-
ment at the time it is made, but we 
have so established the practice that 
r allow a few questions at that mo-
ment. Now that we are having a 
regular discussion on this we wU! 
have no questions. ' 

Shrl Kapur Singh: We do not want 
to have any debate now. We want 
to have only clarifications. 
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. Shri Surendranath Dwivedy (Ken-
drapara): That will help us. That is 
the purpose. It is only for the pur-
pose of eliciting information. 

Mr. Speaker: I will allow one 
clarification. 

Motion moved: 

"That the situation arising out 
of the communal disturbances in 
East Pakistan resulting in heavy 
loss of life and property to the 
members Of minority community 
and their influx to India and con-
sequential disturbances in West 
Bengal be taken into considera-
tion." 

Now it is for the Members of the 
House to give amendments or other 
things. 

Shri Surendranath Dwivedy: The 
motion should be circulated today. 

Mr. Speaker: It will be circulated. 

Shri Kapur Singh: The han. MinL,-
ter has made a very happy statement 
about the conduct of the saner ele-
ment of Hindus in West Bengal and 
this may be so also of Muslims in 
East Bengal. I would like to ask 
whether the hon. Minister !has any-
thing to say about the conduct of 
the large number of Sikhs in Calcutta. 

Shri Nanda: They helped a great 
deal in dealing with the situation. 

Sliri Hem Barua: In view of the 
fact that the N ehru-Liaquat Ali Pact 
stipulates tlhat whenever there are 
communal disturbances in one coun-
try, the diplomatic representatives 
Of the other country would be allow-
ed to visit the riot-~ffected areas, may 
I know whether OUr diplomatic re-
presentatives were allowed to visit 
the riot-affected areas in East Pakis-
tan and whether We allowed their 
diplomatic representatives to visit 
the riot-affected areas in West Bengal? 

Shri Nanda: I will give that infor-
mation tomorrow. I have to read 
the statement in Rajya Sabha now. 

Mr. Speaker: This information 
would be glv.en tomorrow. 

Shri Hem Barua: He is running 
away. 

Shri Surendranath Dwivedy: In the 
midst of discussion. he cannot go 
like this. (Interruption). 

Shri Hem Barua: May I submit this 
for your consideration? You were 
very good' enough to allow me to 
put a question. I wanted a clarifica-
tion from the Minister and the Mi-
nister instead of giving the reply to 
the question has just walked out. 
Is it not an insult to the House? 

Mr. Speaker: If he had done that, 
that would have been insult of the 
House. I agree there. But he just 
told me that he had to read the state-
ment in the Rajya 8abha and that he 
would give this information tomorrow 
morning beore the discussion starts. 
I will get this information and then 
we will start the discussion. 

Shri P. K, Deo (Kalahandil: I want 
to say something about the procedural 
matter. 

Mr. Speaker: I am not allowing 
that. 

. Shri P. K. Deo: There are two 
motions before the House. One is 
the Motion of Thanks and the other 
is this one which has been moved by 
file Minister just now. 80, both the 
motioll.!! are to be taken up simul-
taneously? 

Mr. Speaker: You deCide among 
yourselves which motion you want 
first to be discussed. If the Opposi-
tion itself suggests, this motion may 
be discussed first. 

Shri Harl Vishnu Kamath (Hoshan-
gabad): You will please waive the 
rule for notice of a substitute motion, 
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and admit all motions received till 
tomorrow morning before the House 
meets. 

Mr. Speaker: I will do that. 

l2.55 hrs. 

PRESIDENT'S ASSENT TO BILLS 

Secretary: Sir, I lay on the Table 
the Indian Tariff (Second Amend-
ment) Bill, 1963 passed by the Houses 
of Parliament during the last Session 
and assented to by the President 
since a report was last made to the 
House on the 16th December, 1963. 

Sir, I lay on the Table copies, duly 
authenticated by the Secretary of 
Rajya Sabha, of the following twelve 
Bills passed by the Houses of Parlia-
ment during the last Session and as-
sented to by the President since a 
report was last made to the House 
on the 16th December. 1963:-

(1) The Public Premises (Evic-
tion of Unauthorised Occupants) 
Amendment Bill, 1963. 

(2) The Textiles Committee 
Bill, 1963. 

(3) The Administrators-General 
Bill, 1963. 

(4) The Specific Relief Bill. 1963. 

(5) The Requisitioning and 
Acquisition of Immovable Pro-
perty (Amendment) Bill, 1963. 

(6) The East Punjab Ayurvedic 
and Unani Practitioners (Delhi 
Amendment) Bill. 196:\. 

(7) The Preventive Detention· 
(Continuance) Bill, 1963. 

(8) The Unit Trust of India 
Bill, 1963. 

Bm 
(9) The Companies (Amend-

ment) Bill. 1963. 

(10) The Central Boards of 
Revenue Bill, 1963. 

(11) The Banking Laws (Mis-
cellaneous Provisions) Bill, 1963. 

(12) The Del'lli Development 
(Amendment) Bill, 1963. 

13.56 hrs. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS £RAILWAYS), 1963-64. 

The Minister of Railways (Shri H. 
C. Dasappa): Sir. I beg to present a 
Statement showing. Supplementary 
Demands fo!:" Grants in'respect of the 
Budget (Railways) for 1963-64. 

CONSTITUTION (SEVENTEENTH 
AMENDMENT) BILL 

EXTENSION OF TIME FOR PRESENTATION 
OF REPORT OF JOINT COMMITTEE 

Shri S. V. Krislmamoorthy Rao: Sir, 
I beg to move: 

"That the time appointed for 
the presentation of the Report of 
the Joint Committee On the Bill 
further to amend the Constitution 
Of India, be further extended upto 
the 31st Mar~h, 1964." 

Mr. Speaker: The question is: 

"That the time appointed for 
the presentation of the Report 
of the Joint Committee on the 
Bill further to amend the ConstI-
tution of India, be further extend-· 
ed upto the 31st March, 1964." 

The motion Was adopted. 


